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HON'BLE SHRI S. P- BISWAS. MEMBER (A)

Prakash Ba-boo S/0 Pratap Singn.
R/0 166-A. Civil Lines.
Malgodown Road,
Bareily-

'( By Shri K- K. Patel. Advocate )
-Versus-

1„ .Union of India through
L ■ General Manager,

Northern Rai1way,
fSaroda House,

New Delhi- ^

2,. ' Senior Section Engineer (C&W) ,
Northern Railway,

Bareily-

3  , D i V i s i o n a 1 Rail w ci y M a n a g e r",
No r t h e r n R a i1w a y,

■Moradahad- R

M p p X X a. n t

esponden tr:

O R D E R (ORAL)

S t'l r i J u s t i c e K . H - A g a r w a 1,

Heard the .le3.rn.ed counsel for the applicant on

admission-

The applicant was graded as semi skilled worker
X .af ter ̂ ^'ssing the trade test and was given promotion

to the post of Carriage Jamadar in grade Rs-950-1500

(R;PS) By the impugned notice dated 2-4-lvv7

(Annexure~I) the applicant was informed that instead

of instead of giving the grade Rs-800-1150 admissible

to semi skilled worker, the grade Rs.950-1500 was

given to him although there was. no such grade

XI ■

L



available in that category. Accordingly show causes

.notice has been issued as to why the promotion order

may not be revised to the extent indicated above. The

learned counsel states that reply "to the show cause

notice has been filed on 24.4.1996 a copy of which is

a 1 so filed as Annexure-VII. However, .no decision has

been taken so far by the respondents and no order-

adverse to applicant has so far been made.

Under the circumstances, we are of the view that

this application is premature. Accordingly, it is

hereby summarily disimissed with liberty to the

^ 0

applicant to file a fresh application, if an adverse

order is ultimately passed against him by the

department.
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( K. f-1. Agarwal )

Chai rman
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Member (A)


